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ORDER

PER GIRISH AGRAWAL, ACCOUNTANT MEMBER:

This appeal filed by the assessee is against the order of Ld.
CIT(A), National Faceless Appeal Centre (NFAC) vide Order No.
ITBA/NFAC/S/250/2021-22/1032227153(1) dated 06.04.2021
passed against the assessment order by the ACIT, Circle-3, Suri,
Birbhum u/s. 143(3) r.w.s. 263 of the Income-tax Act, 1961
(hereinafter referred to as the “Act”) dated 30.10.2017.

2. At the time of hearing, Ld. Counsel for the assessee Shri Rajeev
Kumar, Advocate submitted before the bench that assessee is willing to
withdraw this appeal and prays that the withdrawal may kindly be
permitted. Ld. Addl. CIT Shri P.P. Barman did not raise any objection
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on the prayer of the assessee. Hence, we accept the assessee’s

submission and dismiss the appeal of the assessee as withdrawn.

3. In the result, appeal of the assessee is dismissed as withdrawn.
4. Order is pronounced in the open court.

Sd/- Sd/-
(RAJPAL YADAV) (GIRISH AGRAWAL)
VICE PRESIDENT ACCOUNTANT MEMBER

Dated: 10.10.2022
JD, Sr. P.S.
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